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(v) F ial dll8cult of eral 
Govenament 

SHRI V.S. VIJAYARAGHAVAN 
(Palgbat): Under Rule 377, I make the 
fol win tatement: 

The ~tate of Kerala is facing a serious 
fidancial crisi . There are two factor which 
a r pon it11e for thl crisis. Fir Uy, th 
Central Government amended the eotral 
Sales Tax Act in 1976-77 and abolished the 
Sales Tax on commercial produce like 
pepper, tea, ca h w, marine products etc. 
Thi h de riv d th State of a venue of 
about Rs. 183 crores. The re ource po ition 
of tb State i extrem ly tight. 

The second reason is that the Central 
Governm ot ha strictly enforced the over-
draft regulations. Keral had run up an 
ov rdr ft of Rs. 145 crores by Jun , 1982. 

The Government of Kerala i trying it 
to mobili e re ouree to meet its expen-

diture. But, ther are major constraints on 
it capacity . to mobili e re ources to any 
la extent. Therefore, considering the 

of the matter, I request the 
Go rn nt to relax the conditions regard-
in overdraft and compensate in some way 
the loss suffered by Kerala on account of 
the abolition of Central Sales Tax on the 
commodities mJntioned above. 

(vI) Un atisfactory Telephone Service of 
Firozab d 
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(vii) Need for staying the liquidation of 
Daftdakaranya Development Authority 

SHRI AJIT BAG (Serampore): Under 
Rule 377, I make the following statement: 

It is a matter of great regret that de pite 
the We t Bengal State Government's reque t 
f, r staying the liquidation of Dandakaranya 
Development Authority, the G vernm nt 
of India has n t changed its d ci into 
wind up th D A and that preparation 
have tarted on a Jarge sc 1e ~ r tran fer of 
assets and instituti os of the DDA to the 
concern d State G v rnments in the name 
of 'norm It aU n f admini trati n'. 

A major ta k of the DDA, nam ly com-
prehensive and integrated devel pm nt of 
the entire D ndakaranya area i still far. 


